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Surr B. B. SHARMA: 1Is it not a
fact that these losses are shown in

order to avoid payment of income-
tax and super-tax?
Suarr N. KANUNGO: Sir, that is

an inference which I cannot support.

SHrt MAHESWAR NAIK: Sir, this
statement shows that in 1956-57 the
Indian mills showed a profit of
Rs. 2177 lakhs while the non-Indian
mills showed a loss of Rs. 29206 lakhs.
What are the reasons for this and
how can it be explained?

SHrr N. KANUNGO: As I said, 1t
will take a long time to explain it.
If the hon. Member desires, I shall
try to lay a statement on the Table
of the House.

Dr. R. B. GOUR: Will the hon.
Minister tell us whether there is any
truth in the complaint that the moder-
nisation schemes that are going on are
not strictly in accordance with the
tripartite agreement that was reached
between the employers, the Govern-
ment and the employees’ representa-
tives in the Industrial Committee?

Sart MANUBHAI SHAH: On the
modernisation programme, may 1 sup-
plement what my hon. colleague said?
Out of 112 jute mills in the country,
73 have been already partially or

“fully modernised of which 52 have
been modernised by the resources of
the mills concerned and 21 as a result
of loan advances by the National In-
dustrial Development Corporation. It
is also proposed to modernise the

industry fully by the end of the Third
Plan.

Regarding the tripartite agreement
to which my hon. friend referred just
now, modernisation is going on in
accordance with those provisions that
no retrenchment takes place and the
surplus labour rendered due to any
renovation is absorbed in the whole
industry.

Dr. R. B. GOUR: Is it not a fact
that the recommendation of this Com-
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mittee was unanimous that the em-
| polyees’ organisations should be con-
sulted by the employers at every stage
and that this consultation has not
taken place or is not taking place
according to the understanding reach-
ed?

Surr MANUBHAI SHAH: As: the
hon. House is aware, there is a Stand-
ing Committee of Labour for the Jute
industry and only six months back the
hon. Labour Minister and myself
attended that meeting and all the
policy matters are being decided at
that Committee level and individual
implementation also is in accordance
with that agreement.

Dr. R. B. GOUR: Sir . . .
Mr CHAIRMAN: That will do.

Sart BABUBHAI CHINAIL: May I
know, Sir, out of the 21 mills which
have been modernised by the N.ID.C.,
how many are Indian and how many
are non-Indian?

Surt MANUBHAI SHAH: We de
not look at problems from that par-
ticular angle. If he is interested to
get the information, we can get the
break-up.

NON-DEVELOPMENTAL
HEAD

*593. SurrMaT SEETA YUDHVIR:
Will the Minister of COMMERCE AND
InpusTRY be pleased f{o state:

IMPORTS UNDER

(a) what is the value of imports
under the non-developmental head of
the last four years (for each year .
separately) from the year 1953-36;
and

(b) what steps are being wken is
reduce such imports to utilise the
foreign exchange resources for deve-
lopmental purposec?

Taer MINISTER ofr COMMERCE
(Surr N. Kanunco): (a) and (b).
Statistics are not maintained of im-
ports under developmental or non-
, developmental heads Except for
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imports of certain consumer goods the
import of which cannot be altogether
dispensed with, all other imports can
be roughly taken to be for develop-
mental purposes. Import of consumer
goods is constantly kept under watch

and allowed only to the extent neces-.

sary. The percentage of such imports
has been gradually brought down
from 18-6 in 1955-56 to 10'0 in 1958-59,

KRAr @ar AT @ ATA-ITTAIRT
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N. KANUNGO: Consumer
goods mostly, like dairy products,
fish, fruit, lamp oil, white spirit,
medicines and pharmaceuticals, ap-
paratus to control electrical energy,
books and printed matter, and so on
and so forth.

SHRI

HWA g JEAR IR WA
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7 v faar sraar
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Surt MAHESWAR NAIK: May I

know, Sir, whether the restrictive

measures also apply to imports made
for export promotion purposes?

Surt N. KANUNGO: Imports for
export promotion purposés are all
invariably raw materials.

ASSISTANCE TO THE PRESS TRUST OF
INDIA AND CONTROL IN ITS MANAGE-
MENT

*594. SHRI DAHYABHAI V.
PATEL: Will the Minister of INFOR-
MATION AND BROADCASTING be pleased
to state:

(a) how much financial help, loan
or .capital, Government have subs-
cribed or given {o the PPress Trust of
India;

(b) whether Government have any
control in the management of the

,
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Trust by virtue of any
and

(¢) whether Government exercise
any control over the service, person-
nel, advice on dismissal, demotion,
transfer etc, of tha employees?

Tue PARLIAMENTARY SECRE-
TARY 10 THE MINISTER or INFOR-
MATION AND BROADCASTING
(Serr G. RaJacoraLan): (a) No fin-
ancial help, capital or loan, has been
given to Press Trust of India, but
A.ILR. is paying to the Press Trust of
India anp annual sum for utilizing its
services,

(b) and (c). No, Sir.

Suri DAHYABHAI V. PATEL: Is
it not a fact that Government Offi-
cers, the Chief of Police and the
Principal Information Officer of the
Bombay Government go to various
places in Gujerat and advise the
P.TI. correspondent as to what they
should send out and as to what they
should not?

Dr. B. V. KESKAR: The P.TI. is
not a Government body and 1 have
no information on the subject.

Surr DAHYABHAI V PATEL:
Will the Minister make enquiries in
the matter? This has been printed
in all the newspapers there.

Dr, B. V. KESKAR: If it is not a
Government body, how does it con-
cern us to find about it?

Surr DAHYABHALI V. PATEL: If a
Government officer goes and advises
newspapers as to what they should
print or what they should not, if he
advises the P.T.I. correspondent as to
what news he should send out to the
rest of India or not, is it not Govern-
ment’s concern?

SRt JAWAHARLAL NEHRU: It is,
Sir. Government is concerned in send-
ing correct news and if a journalist or
pressman approaches them, they are
given the correct information. I can-
not understand how if any Govern-
ment official, local official, is asked
for some information, he can refuse to



